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ORDER (Oral) 

Hon'ble Shrl V.K. Majotrct Vice Chairman (A): 

MA -53712005 

-Applicant 

-Respondents 

Learned counsel of the respondents, in the OA, heard on MA-537/2005 

Vllhich has been made seeking time for implementation of the Tribunal's orders. 

Learned counsel stated that respondents would need four weeks' time for 

implementation of directions of this Court contained in order dated 2.12.2004 in 

OA-2135/2003. Respondents, in the OA., are granted four weeks' time to 

implement directions of this Court contained in order dated 2.12.2004. No further 

time shall be granted. MA-537/2005 stands disposed of accordingly. 

CP-10312005 

CP-1 03/2005 stands disposed of in view of four weeks' time having been 

granted to the respondents for implementing directions of this Court. 

(Meera C'hhibhcn 
Member (J) 

cc. 

t L ~cvr~t"' ~ 
(V.K. i\rlajotra) 

Vi re Chalrm an (A) 




